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‘Applicant in person.

BT S e s 2BRBM4S2"55 of 2004
for non-compliance of the order of the Tribunal in
OA No. 91/2003. The applicant contended that in
pursuance of the directions given by the ?ribunal,
the respondents have passed an order dated 15th July
2004, but this order is not in accordance with the
rules and provisions of law. We find that the
Tribunal vide its order dated 20th april, 2004 has
passed the following order 3

"Se In the facts and circumstances of the
case, the OA is partly allowed and the impugned
orders dated 23.5.1996 (sic 23.5.1998) alongwith
Annexure A-3 are quashed. The case is remanded
back to the respondents to consider the case of
the applicant in accordance with relevant rules
and law and pass a speaking, detailed and rea-

X soned order within a period of three months from
the date of receipt of a copy of this order MWW
under intimation to the applicant. No costs.*

We further find that in pursuance of this order of
the Tribunal, the respondents have passed an order
dated 15th July, 2004, Thus, they have already
complied with the order of the Tribunal. Hence,
there is no XXX willful disocbedience on the part of
the respondents. A&ccordingly, the CCP is liable to
be dismissed. Hence, the CCP is dismissed. /\L\‘
(A.S%ghvi) (MY.\%. Singh)
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